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CRICSA ORDINANCE No. 4 OF 1958

THE ORISSA TENANT’S RELIEF (AMENDMENT) - ‘
" ORDINANCE, 1958 S

. -
- A

[ Published in an extmordmary i&;';ae of the Orissa
Gazette, dated the 29th June, 1958 |

" AN ) o
~ ORDINANGE |

To AMEND THE ORrissa TENANT'S RELIEF
Aor, 1955

HEREAS the Legislature of the State of -
Orissa is not in Session ; : B §

AND WHEREAS the Governor of Orissa is \ |
‘ggtisfied that circumstances exist which render it
necessary for him to take immediate action to amend
"the Orissa Tenant’s Relief Act, 1955 in the ma,nnerl{{,‘mmeH
- hereinafter appearing ; 1955

AND WHEREAS ingtructions from the Pregis '. -
dent have been received to promu]ga,te such an
Ordinance ;

NOW, THEREFORE in exercise of the powers .
conferred by clause (1) of Article 213 of the Consti-
tution, the Governor of Orissa is ple&sed to make gnd
~promulgate the fcllowing Ordinance in the Ninth
Year of the Republic of India.

Short title - 1. (I} This Ordinance may be called the Orlssa.

: ;nmmenoad . Tenant’s Relief ( Amendment } Ordinance, 1958,
ment,
- (2) .1t shall come into force at once. . '_f

b

3”:;;‘33;“‘1“ 9. In. sgb-section (4) of section 1 of the Orissa Orises Acts

Orissa Act's Tenants Relief Act, 19556 for the Words, letters and of 1865,

of 1955. " fignres “30th day of June 1958 the words, letters
and figures “31st da.y of December 1958 ghall be :

substituted.
" The 29th June 1958 Y. N..,sUKTHANK-AR

Governor of Orissa




